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C/780/2008, C/168/2009

Final Order Nos. 21405 - 21406 / 2018

Per: BENCH

There are two appeals. C/780/2008 is filed by the appellant and
C/168/2009 is by the Revenue. With respect to C/780/2008, learned
advocate for the appellant submits that appellant does not want to pursue
the appeal and prays for dismissal of the appeal. We accept the prayer and

accordingly, we dismiss the same as withdrawn.

2. With respect to C/168/2009 filed by the Revenue, Revenue is seeking
withdrawal of the present appeal in terms of the litigation policy with
reference to Board’s Instruction F. No. 390/Misc./116/2017-]JC dated
11.07.2018 as the disputed amount involved in this case is less than
Rs. 20,00,000/- (Rupees Twenty lakhs only). The prayer is allowed. The

appeal is dismissed as withdrawn.

(Operative portion of the Order was pronounced
in Open Court on 06/09/2018)
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